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16.5.94 I 	Heard learned counse). 

1'Mr A.S. Chotdhury on behalf of the 

~, wo-applicants, Shri Bolorarn Pegu 
'Tfiis aphcatton is m 	 and -riri. sinup ir uogo., inspectors 

form rd withiti ti. 	 of.Central excise Anti Evasjj j  
C. F. of R. M- 	 ? Central F-xcise Djvjsjon,. Jorhat. 
dep:tcd 	 ) Perused statement of. grielances and 
Ipon ?:0vQk,v 

reliefs sought for in this applica- ................. Pated 	
tion. In support di the grievances 

in the application, Mr Choidhury 

/ 	.IstrMr W 	 refers 'to the CstàbUshmentOrder 
C) 	

- 	 No.131/89 dated 30.6.1989 concerning 

' rotation of posting of Inspectors or 

Central Excise within the same 

station (Pnnexure-3). Also heard 

learned Addi. C G . S.0 M r C. Sartha. 
• 	

Isue notice on the respos3 

ents by Registered Pt to show ôauSe 

by 30.6.1 994 as to why this 

I application should not be entertained 

(admitted) for scrutiny and grant 
I relief to thu applicants by quashing 

the impugned transfer orders 

) concerning them. 

H 9ard counsel of the parties 

on the interim relief prayer.. Both the 

applicants have been trensierrèd vide 

impugned Establishment Order No.127/94 

1 dated Shillong the 5.5.1994 (Rnnexure-2) 
withjn the same station (Jorhat) from 
Anti EVa8jon to I.P.R.O. and Valuation 

Branch respectively, and in their 

places, respondents No.6 and 7, namely, 
Shri O.N. Doley and Smt Ninamanj Phukan 
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(Sl.No. 5 and 2 respectively) have 

been transferred from P.P 0R.O. and 

Valuation Branch respectively. We 

- 

	

	cons'ider it just and expedient to 

pass an order of status quo till 

disposal of the show cause referred to 

abole. Accordingly we order that 

status quo in respect of the offices as on 
• 	 5held, by these four officersLtoday 

shall be maintained. 

Intimate all concerned 

immediately. 

Offje to inform'officiál Vice-Chairman 
respondents No.4 and 5  
telegraphically at the cost 
of the applicant. 

Copyofthe order may be • 	'-"- 

	

furnished to 	 1< 	
' Member 

thee  ôounsel ror the parties. fl in 
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OFFICENOTE ; ! E., ORDER 

0.5.94. 
. 	

Heard learned counsel Mr I. 

Hussan on behalf of applicants Shri 

, Boloram Pëpu and Shri Arup Kr. 	logoi. 
P erused statements of grievances and 

sought 	for in this application. 
• 	

: Mr Hssain submits for admission of 	\. 

.r thisapplication and continuation of 

the interim relief' granted on 	15.5.94 

till disposal of this application. 	Sr. 
: C.C.S:.0 	Mr SAil submits thatie two 

applicants have no case as tier.e 

transferred in the same station(.Jorhat 
) 

from Anti 	Evasion to M.P.R,O and 

Valutjon Branch respectivelyin the 

: 

office of the 'Assistant 	Collector, 

,, Central Excise, 	Jorhatüivision. 	C 

The appcants have impuned thc' 

Establishment 	Order No.127/94 dated 

Shiliong, 	the 5.5.1994 	(4nnexure-2) on 

Y. the ground that it wa 	contrary to the 

Establishment Order No.131/89 dated 

30.6,89. 	This order dated 	30..89' 	. 
" 	 . . relates to 	rotation of postinq' 14.  

t Inspectors in different 	fieldto 	Jive 

working opportunity. This arrangement. 

made by the authority and Executive 	.% 

Officers 1 	Association may conflict with  

rules of transfer of Inspectors in 

• 

different 	fielduithin the same station 

• 
Deviationfrom such arrangement 	for 

administrative convenience cannot be 

- regaded as breach of condition of 

service of Inspectors of the Central 

Excise. This also 	may obst-ruct 	the 
/ 	

• discretion of the authority to transfer 

I Inspector from one table to other for 

adminitrative reasons. We hold that 

transfer order of this nature cannot 

• - •• 
I 

contd... 
• 	 V 

V 	 1 
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i 
30.5.94 be assailed on qround of arrangem2nt 

under the order dated 30.5.69. 

Therefore, we find no justifi-

I cation to entertain this application. 

The transfer order is not malafide. 
V  

I 	 Mccordingly this apjlication is not 

entertained and rejected. 

• 	 Interim order dated 16.5.9L j5 

vacated. 

Copy f his order may be 	 t 

	

±i-iishd • to the counsel of the 	 fice—C4hnirman 

ja 

p-t;E3s.  
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